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IN THE CENTRAL AUPIINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERAE3AD 

0.A.Noit$Jbf 	1992 

Between:- 

N. Caneshan S/o.T.D. Nagrajan, aged 26 years resiElent Of 
11-3-369/A/6, Srinivas Nagar, Parsigutta, 
Secunderabad-500 361. 	 .. Appliflt 

A n d 

The Secretary Ilinistry of Communication 
Dept of Posts-Dak-Bhavafl, New Delhi-i 10001 

The Chief Postmaster General Andhra Circle, 
Hyderabad-1 10001. 

The Director of Postal Services 
0/o. The Postmaster General Andhra Circle, 
Hyderabad - 500 001 

Senior Supdt. of Post Offices, 
Hyderabad Division, Hyderabdd - 500 001 

s) Senior Postmaster, 
Khairatabad Head Office, 
Hyderabad-500 004. 	 ... Responents 

li 

Address for Service 	 - 	S.D. Kulkarni, 
of Notice. 	 Advocate, 

Neel Reicha, 
99i Postal Colony, 
Trimulgherry, 
Hyderabad-500 015. 

-4 	 Details of Applicatiofl 

Particulars of the 	 In action of the respondents to 
order against which the 	con4er Temporary Stats and 
application is made 	 absorb applicant as Gk6ud 0 

Official. 

2. Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of1the 

order against which the applicant wants redressal is wbthin 

the jurisdiction of the Tribunal under section 140) of the 

Administrative Tribunal Act 1985. 

Limitations: 

The applicant further declares that the applicatihn is with-

in the limitation period prescribed in section 21 of t)e 

Administibtive Tribunal Act 1985. 
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4. 	Facts of the case: 

The applicant respectfully submits that he Was appo 

as part—time contingent mail carrier ¼Casual Labourer) b 

Postmaster (Gazetted) Khairatabad w.e.f. 14.11,84 vide hi 

Memo No. B/contingent/N.Ganeshan/B4-85 dt. 14.11.1984 at 

Khajratabad head Post Office (ax—i). 

The applicant further submits that he is continuous 

Mail carrier (Casual Labourer) from 14.11.1 984 till this 

and completed Eight my years of continuos Service in ttit 

.4 
The applicant is drawing consolidated pay and alloW 

s. 1030 for month as per pay certificate issued by the P 

ahairatabad on 11 .11.92 (ANXII). 
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iv). 	The applicant was awarded appreciation certificate 

Senior Supdts. of Post Office, Hyderabad City Division H 

on 28.07.1987 (ANx—IiI). 

v) 	The applicant submitted a representation to the Sr. 

of Post Offices Hyderabad City Division on 24.8.91 for ap4 

in group 0 post in Hyderabad City Division (ANX iv). 

5. 	Grounds for relief with legal provisions .: 	 I  

i) 	In pursuance of the Supreme Court Judgement regardi 

4sorbtion of Casual/Part time Workeré Govt. of Vndia Depe 

of Posts issued detailed instructions vide Memo No. 2-10/8 

dated: 11.3.89 for bsorbtion of Casual/Part.i.tirfle Workers, 

have put in one year service on 20.10.1997. 
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Further in pursuance of the directives of the Supreme 

Court of India the Director General New Delhi vide letter No. 

269-1/69 Stn. dated: 9.5.1989 further deciIed that part ltime/ 

casual labourers who have been performed duties for four tburs 

or more per day will be eligible for consideration treatir h5lf 

day for calculation of SflvjCe (ax—"). 

3. 
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The Director (si) Postal Directerate New Delhi, 

letter No. 45_99/87/$PE1 dated: 24.4.91 issued detai 

instructions regarding confiring of temporary status 

regularisation of services of Casual/Parttime workers 

in employment as on 20.11.89 and who continue to be 

employed and have rendered continuous service of at le 

year. During the year they must have been engaged fo 

of 240 days (ANX—YI). 

Their ikordshipS Hon'ble Justice S.P. Mukerji and 

I-lon'ble Mr. N. Dharrnanafldan descussed at length the n 

regularisation of services of Casual workers in case V 

daram V/s. The Defence Pension Disbursing office decid 

27.3.1991 (OR 351 of 1991 Eranakulam Bench). 

6. 	Details of remittes exhausted: 
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The applicant declares that khe has aijailed of 

the remidies available to him under the relevant Se 

Applicant submitted representation to the Sr. 

of post Office, Hyderabad Division, Flyd. on 24-8-91 1 

no reply has been received. 

7. 	Matters not previously filed or pending with 

The applicant further declared that he has not 

filed any application writ petition or suit regardi 

in respect of which this application has been made 

Court or any other authority or any other bench of Ui 

nor any such application and petition or suit is pend 

any other Court. 	 I  

8. 	Relief Sought 

In view!  of the facts mentioned in para-4 and 

above the applicant prays for the following relief. 

The applicant respectfully prayS Honflle Tribu 

* 	 respondents to treat the applicant as full time Ca 

'for the purpose of grant of temporary status with al 

! quential benefits of bonus etc., and regularisation 

in accordarte with the scheme promulgated by th'e Dix 

Postal Directorate New Delhi, vide letter No. 45-99 

1dated: 24.4.1991 (ANx_13: 
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9. 	Interim orders of any prayed for - Nil. 

10. 	Does not arise. 

11. 	particulars of the postal order filed in respect( 

the application fee. 

No. of Postal order 	 7 Lt 
Office of issue  

Date of issue 	

Ii fl_0ffice of payment 

r i fi 0) 	 2 
12. List of enlcloSures 

II 
Vakalat Postal order and material paperB as per Ibdex. 

VEAIFICTIQL. 

I, N. Canes hafl.S/o T.D. Nagarajari aged 26 yearS, 

resident of 11-3-369/11/6, Srinivas Nagar, Parsigutta, red1I_ 

derabad - 500 361, working as Part—time Contingent mail carrier 

at Khairatabad H.O., do hereby verify that contents ofJara 1 .1  

to 4 and 6 to 12 are true to my personal knowledge and para 5' 

belived to be true on legal advice and that I have not suppressed 

any material facts. 	 . 

1j 	
II 

Signature of the Applicant. 
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